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Jai Pal Sinch son of Sri Jaswant Singh,
;Ele ctrician, Commadn Facility uf Eewiee G&rﬁ.ﬂ,

(By Advacate Sri S.M.Dayal) | Sy ”éj

Varsus B

1, Union of India through the Deve lopment
Commissiorer, (Hand icrafts )West BRlock No,7, R R
R.K.Furam, New Delhi-66, | B

' , 2, Assistant Director, Common Facility Service
Centre, 7/263, lal Gate, Farrukhabad, U.F,

. » o+ JAespondents’.

b (RBy Advocate Sri Amit Sthaller).

i g W

@ R D.E B(Oral)

(2y Hon,Mr, S. Das Gupta, Membar-A )

o |
i1 | The resnondents advertised a post of

Ektrician in Common Facility Service Centre,

CEAARENES

Farrukhaba-, The applicant was selected for tha B

said post. Thereafter ha was appointed on adhoc Wi -hi

-u'

basis as Electrician. The services of the avppliaam

and other similarly placed persons were a%&nﬂad

from time to time but, he was neither @iﬁﬁﬂ _____ g

annual increment for the entire period afaﬁ
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ﬂsfﬁa‘nmsrbﬁ to pay the arrears @f_ an

| a:nd other benefits from the dﬁte. ‘Z'.hn ml

becomes ragular emp loyee nﬂmr the raspaﬁmms:se

''''''

o In the counter-affidavit, the rasponfen=

ts have stzted that at the time of the inﬂzewiw,
applicant'was‘ clearly told that his services sbmﬂé
be on adhoc basis and the applicant had accevted
qtmant offer knoving that the appaimmni

the appoi

is on adhoc basis. However, 5t has now been stated

upter-Affidavit that this
ed as Eme

in the Supplementary-Co
applicant has since been regularis
Electrician with effect from 4,10,1293, by

an order dated 11.2.1994, which 1is annexed as

Arnexure-SCA-2, The applicant has also betconfirmed

on the post of Electrician in the Common Facility

Service Centre, by order jated 14,8,1995, a copy of

which is as Annexure-SCA=3, ® has fur't_her been

averred that the re spondents have also decided %o

yal incrementa vhich hagenot heen

o the ate of adhoc appnirﬁ‘:mn‘ﬁ

re lease the ann

sanct ioned sO far sinc

and the requisite order in this reaard have also

‘been issued.
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g pportunity of £iling @ Supplement
Rejoindar-Affidavit, to the same, we see no re

| | disbelieve the avermerts in the Suprlementa
e Affidavit, which is solemnly affirmed. -

4. In view of the foregoing, we firﬁ %
this applicat ion has become infructuous amd is
disposed of accordingly, leaving the parties teo

bear their aon costs.

e 1 | Member-J, Member-A."

i  Pandey/- e




